GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF JUSTICE)
RAJYA SABHA
UNSTARRED QUESTION No - 430
ANSWERED ON - 06/02/2025

USE OF Al IN JUDICIAL PROCESSES

430. DR. SYED NASEER HUSSAIN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Ministry has introduced or piloted any Artificial Intelligence (Al)-based
tools to assist in case management and resolution;

(b) the manner in which the Ministry plans to mitigate potential biases or inaccuracies
arising from the use of Al in judicial decision-making;

(c) the safeguards put in place to protect data privacy in Al-based legal tools; and

(d) whether there are plans to expand the use of Al to streamline the judiciary,

particularly in handling backlog cases?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(@) to (d): As per information provided by the Supreme Court of India and available
with the Ministry, under e-Courts Project Phase IlI, an attempt is being made to
integrate modern technologies for smoother user experience and to build a "smart"
system in which the Registries will have minimal data entry and scrutiny of files. To
create a smart system, the latest technologies like Artificial Intelligence (Al) and its
subsets Machine Learning (ML), Optical Character Recognition (OCR), Natural
Language Processing (NLP), etc., are being used in the e-Courts software applications.
Al is being used in areas such as intelligent scheduling, prediction and forecast,
improving administrative efficiency, Natural Language Processing (NLP), automated
filing, enhancing the case information system, communicating with the litigants through

chatbots and translation.
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A Sub-Committee consisting of six judges of the various High Courts, assisted by
technical working group members consisting of domain experts, has been constituted by
the Chairperson of the eCommittee, Supreme Court of India to suggest/recommend
secure connectivity and authentication mechanisms for data protection, to preserve the
right to privacy. The Sub-Committee is mandated to critically assess and examine the
digital infrastructure, network and service delivery solutions created under the eCourts
project for giving solutions for strengthening data security and for protecting the
privacy of citizens. The Government has allocated an amount of Rs. 7210 Crore for the
implementation eCourts Phase IlI, which has 24 project components. Of these 24, one
component is Future Technological Advancement (Al, Block chain, etc.). As per the
Detailed Project Report (DPR) of eCourts Phase 111, Rs. 53.57 Crore has been allocated
for this component, for the High Courts across India up to 2027.
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